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, 4 ,  . 
him in performing . , ,'the fuict ibns of &at office '; 

(b) "non-statutory body" means any body of persons other 
than a statutory body ; 

I .  

1 
(c) :s tatutoq: . body!'means any corporation, cornmi t tee, 

commission, councjl, board or other body of persons, I 
whether incorporated or not, established ,by or under 
any law for the.timc being in force. --- , , , . .- 

Ccriain officers 3: ( I )  It is hereby declared that none .of the f ~ l l & i n ~  pffices. - 

of~rOfirofi:notto insofarasitisanoffice of'profitunder the~ovemm=Ltof~ndiadrthe 
disqualify. Government of State of Haryaia, shall disqualiry the holder thereof 

Tor being electecbas, or for bcing, a mcmbei 'of the LeBslature of the ' 
, . I : 

Stat& of Haryana, nemely '1- , , . . 
. . 

(a) Larnbardar ; . . ,  - - -  
': , 

.. . . - . -  - 

, (b) Sub-Registrar, whether departmental or honorary, 
notary, Oaths Commissioner, Official receiver, not 
being a whoietirne salaried Governrncnt employee, 

, , - -  - : or any alher Penon who.i~s se&ing 'under &surer, 

the management of whosk controlled-business , ,  . has 
veste'd7:in the Central Goverriment 'under. the Life 
Insurance ,. (Emergency .'Provisions) Act, 1956 
(Parliament Act9of 1956);,;.:. . , . . . .  1 ,  . ) .  

, , 

(c) member of any forde raised, maintained orconstihited, 
m ,  . . as the c a s ~  may be, under the National Cadet Corps 

Act, 1948 (Central Act 50 of 1,948), the Territorial. 
~ r m y  A C ~ ,  1948 (central A C ~  31 of 1948) or the 
Reserve ' and ~ u x i l i a r ~  ~ i r  ' ~ o r c e s  ~ c t ,  1952 
(Parliament . Act 62 of 1952);; the Haryana Home 

,,: #.,Guards Act, 1974 (HaryanaVAct' 31 of 1974) ; 

"! Id)' o ~ c e r .  in the reserve bf Officers ; 
, . . . , 

. , 
, . 'I. I I 

, . . . A  

. I ' [ (e)  chairman,. vice-chairman,, president , vice-president 
. ---- 

. , '-director or member whether . .  . elected noyinakl""or 
apppi,;led either , by the Union Government: .. or the 
State Government or any:: of its officers, of any 
statutory or non-statutory bddy, whether ',he is br is 

I. Substitu!ed by Haq~ana Ac14 of 198 1. 
, , - I  
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not, in  receipt of any remuneration including 
compulsalory allowance, during the performance of 
his duties;] 

&? Parliamentary Secretary or Parliamentary Under- 
Secretary ; 

(g) hororary adviser to the State Governmcnt in  any 
department thereof ; 

(h)  chairman of an Improvement Trust constituted under 
the Punjab Town Improvement Act, 1922 (Punjab Act 
4 of 19221, and h e  Chairman of the Haryana State 
Agricultural Markeling Board consdtuted under section 
3 of the Punjab Agricultural Producc Markets Act, 
1961 (Punjab Act 23 of 1961) ; 

( i )  chairman of the Haryana Statc Minor Irrigation 
(Tubewelf s) corporation Limited and the chairman of 
the Haryana Ago-Industries Corporation Limited ; 

(jJ chairman or the vice-chairman or the deputy chairman 
or any member of thc Haryana State Planning Board 
or the Waryana Khadi and ViILage Industries Board or 
the Haryana Harijan Kalyan Nigam or the Haryana 
State Social Welfare Advisory Board ; and 

'[(k) an advocate appointed by the State Government to 
conduct any particulars suir, case are other proceedings 
by or against the State Government before any court, 
Tribunal or other authority, or to assist the Commission 
of Inquiry, or to assist or represent any of the partics 
before the Commission of Inquiry, appointed under 
the Commissions of Tnquiry Act, 1952, or any other 
law for the time being in force.] 

(2) It is hereby further declared that none of the Following 
offices, in so far as i t  is an office of profit under the Government of 
India, the Governrncnt of the State of Haryana or the Government of any 



374 STATE LEGISLATURE (1974 : Haryana Act 41 
( P R E V E ~ O N  OF DISQUALLFICATION) 

other state. shall disqualify the holder thereof for being elec~ed as, or for 
being. a member of the Legislature of the State of Haryana, namely :- , . I . 

-' I 
- I 

(a) Minister ; 

(6) State Minister ; I 
I 

(c) Deputy Minister. 

Repeal. 4. - The Punjab State Legislature (Prevention of Disqualification) 
Act, 1952, in its application to the State of Haryana, is here by repealed. 



I l i \ l < y ~ ~  G~,v.I.. C;,U i .  AI'I:IL 21 1006 
( \ , Y S I < ,  I ,  I 9 ? S  .S1\K,\) 

l'Al<'l 1 

]:,\lcYANA GOYEI<NW~N'I' 

I.I:CilSI,ATLVT, DCPAI71~MEN'I' 

Notification 

'l'llc 2151 April, 2006 

Nu. Leg. lY/2006.-'She I'ollowing Act of the Legislature o f  (11 
a o of Harysna rcccived t l ~ e  assent o f  the Governor of H a r y ~ n n  on th 

eby publislicd for gcneral infornlati[)n :-, 
, . 

HARYANA AC7 NO. 18 OF 2OO(i 

STA'TE LEGISLATURE (PRE\E:$TION OF 
FICA'TION) AMENDMENT ACT, 2006 

AEU' 

ACT 

jlrrlzer to anrcr~d rlzc Natyarlo Srnrc Lcgislnlure (Preve?trio~z 
of Disqenli]icurio,~J Act, 1974. 

Be i r  enacted by ihc Legislature of ~ h c  Statc of I-laryana in the 
-scvai~h Ycar of the 17epublic of llidia as follows :- 

1. (I)  This Aol ~ l a y  bc calJed the Nnryona Sure Legislature Sl,orl ( j lC  and . . 

lion) 'Arncndrncnt Act. 2W6. E O I U ~ C O C C ~ C ~ ~ .  

(2) It shall be i e n ~ c d  to have come into forcc with effect from 

2. For ciaus. (!j of s u b - s c c ~ i ~ ~ ~ l  ( I )  of seciion 3 *f the I-Iarynna State hlt,c,,d,,,cni 

of Disqualifica~io~i) Act. 1974. illc I'ollowi~~g clause rcctiou 3 of 
all be subtilutcd, noilicly :-- 

arrieniary Sccretsry, 17~rlinlncntnry Sccrctary 
Parlinniciilery Under Secretary ;" . 

3. (1) The IIaryana Stale icgislalurc (Prevention of  Disqualifieuiion) lccl,cal 

2006 (IIarynna Ordinance No. I of 2006). is hereby saving. . * 
. . ,  . 

. . 
(2) Notwithstanding such rcpoal, anything dcnc or any acti 

al Ac!, ns amended by Lhc said Old.nanco, shall be 
ne 01 iake~i under i1:e principal Acl, as amended by 

NArII SIh'GlI 
Ilcputy Sccrclary to Governmen(, HnryanaP 

Leg~slalivc Deparae!~t. 

.iods,- L.I<.-II .G.P.,CINI. . ~ 
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